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Let Us clap for democracy. 

SHRI UMANATH (Pudukkottai): 
We do not approve of the proposal of 
Mr. Kanwar Lal Gupta. We believe 
in democracy but not in your capi-
talistic and big business democracy. 

SHRI M. L. SONDHI (New Delhi): 
Let us not make Czechoslovakia a 
casualty of our mutual dispute .... 
(Interruption) . 

SHRI UMANATH: Intervention of 
the Russian forces was in defence of 
socialist gains in Czechoslovakia .... 

SHRI M. L. SONDHI: There is a 
serious situation in Prague. All Indians 
have stood for human liberty .... 

SHRI UMANATH: We stand for 
human liberty.... (Interruptions.) 

MR. CHAIRMAN: Order, order. 

SHRI M. L. SONDHI: The name of 
Dubcek is a name which India must 
respect and it was at the time of 
Dubcek that the voice of India was 
heard .... (Interruptions). 

MR. CHAIRMAN: Now, nothing 
will go on record. 

SHRI M. L. SONDHI: •• 
SHRI UMANATH: .... 
MR. CHAIRMAN: Senior Mem-

bers of the House should not be talk-
ing to each other in this manner. The 
hon. Member Shri M. L. Sondhi must 
sit down BOW. Otherwise, I shall 
have to name him. 

SHRI M. L. SONDHI: I am only 
asking you to associate yourself with 
this feeling . . . 

MR. CHAIRMAN: I cannot allow 
that. There has been a notice tabled 
by Shri Surendranath Dwivedy and 
the matter is under consideration, and 
it can be taken up at the right ·time. 
Now, let us go ahead with the busi-
ness before us. 
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MR. CHAIRMAN: Hon. Members 

should not start talking like this on 
any· subject that is not before the 
House. That is not correct at all. 
They can give due notice of what they 
want to say and then say what they 
like. 
14.%2 hrs. 
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NotileatifllllS under EsaentiaJ Co_o-
dlties Aet 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD', AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI 
D. ERING): On behalf of Shri 
Annasahib Shinde, I beg to lay on 
the Table a copy each of the follow-
ing Notifications under sub-section 
(6) of section 3 of the Essential Com-
modities Act, 1955:-

(i) G.S.R. 1835 published in 
Gazette of India dated the 
29th July, 1969. 

(ii) G.S.R. 1839 published in 
Gazette of India dated the 
1st August, 1969 making cer-
tain amendment to Notifica-
tion No. G.S.R. 1835 dated the 
29th July, 1969. 

(iii) G.S.R. 1840 published in 
Gazette of India dated the 
1st August, 1969 making cer-
tain amendment to Notifica-
tion No. G.s.R. 1835 dated the 
29th July, .1969. 

(iv) The Sugar (Control) Amend-
ment Order, 1'69, published 
in Notification No. G.8.R. 1918 
in Gazette of India dated tbe 
Bth August, 1189. 

[Placed in Library. See No. LT-
1745169.] 


